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1 
BEFORETHENATIONALGREENTRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINALAPPLICATIONNO.627OF2023 

 …APPLICANT 

IN THE MATTER OF :

GOPALCHANDRAVANWASSI 

VERSUS 

DEPARTMENT OF INDUSTRIAL 
POLICY AND PROMOTION       …RESPONDENTS 

REPLY IN RESPONSE TO JOINT COMMITTEE
REPORT DATED 30.12.2023 ON BEHALF  OF 

KHUTANI POWER COMPANY LTD. 

1. That the present Original Application is being registered on

the letter petition by the Applicant whereby he has levelled

allegations against three project proponents including the

answering Respondent of violation of environmental laws.

As per the grievances raised by the Applicant in the letter

petition, following violations of environmental laws are

alleged :

i. Throwing muck coming out from Khadiya Mines in

river Sariyu which is affecting the free flow of the

river.

ii. Answering Respondent is operating a mobile stone

crusher without any sanction.

iii. Answering Respondent is alleged to have constructed

road on forest/panchayat/civil land without any

permission.

iv. Mining operation in district Bageshwar and

Pithoragarh are carried on in violation of

EC/CTE/CTO conditions.
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2. That the present matter after the registered OA was heard by

the Hon’ble Tribunal on 12.10.2023; Considering that

substantial issue relating to environment is involved, this

Hon’ble Tribunal passed an order forming a Joint

Committee of Member Secretary, State PCB, Representative

of Member Secretary CPCU and the District Magistrate

Bageshwar.

3. The Joint Committee was directed to carry out the spot

inspection ascertaining the truth of the allegations in letter

petition and the extent of violation of environmental law, if

any, and to submit the factual report.

4. The Joint Committee submitted its factual report on

30.12.2023inrespectof all the project proponents including

the answering Respondent. By the said report, majorly the

allegations made in the letter petition by the Applicant were

found to be incorrect and rather false. However, the Joint

Committee stated about a violation on part of the answering

Respondent in its report. Hence, the answering Respondent

is submitting the reply to the report of the Joint Committee

dated 30.12.2023.

5. Throwing of muck from Khadiya Mines into riverSariyu

affecting the free flow of the river :

5.1 That it is submitted that the allegation regarding the 

answering Respondent throwing muck from Khadiya
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Mine into river Sariyu and affecting it’s free flow is not only 

false but also baseless. The answering Respondent is well 

aware of the requirement of not to affect the flow of the 

water in the river and dumping of the muck in a manner so 

as to be harmful to the environment. 

 
5.2 That in reply to the allegations made by the Applicant the 

report of the Joint Committee clearly states that no muck is 

being discharged/thrown in river Sariyu by the answering 

Respondent. Moreover, the Khadiya mines are unrelated to 

the project proponent. The said mines are located around 1.5 

kms from the site of the project of the project proponent. 

 
5.3 That it may be submitted that as per the report, the project of 

the answering Respondent is a Mini Hydel Project of 

21MW. The agreement for the said project was executed 

between the answering Respondent and the Government of 

Uttrakhand on 16.07.2014. The partial work of the project 

has started in 2019 only after obtaining all the required 

clearances and CTE. Presently, the work in respect of the 

project is under progress near Village Sisroli, Tehsil 

Gangolihat, District Pithoragarh. 

 
5.4 The Barrage of the Hydle Power Project will be made on the 

border of distrcits Bageshwar and Pithoragarh and is around 

300m downstream from the Sateshwar
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4 
Mandir Sangam. This work has not yet started. Currently the 

work of tunnel construction is in progress. 

5.5 That from the Joint Committee report, it is clear that the 

muck taken out from the tunnel is being kept at a private 

land which belongs to the answering Respondent and is not 

being thrown into the river. It is also pertinent that the report 

clearly mentions that the distance of the river from the 

dumping ground is around 50m. Hence, there is no 

possibility of the muck taken out from tunnel obstructing the 

free flow of the river. A copy of Google imagery of the 

muck dumping ground is ANNEXURE A-1. 

5.6 That as per the report which clearly states that no mine 

material or muck has been thrown into the river and the 

report further states that the water of river Sariyu is not 

found to be polluted on the site of the project. The answering 

Respondent has not violated any environmental law by 

disturbing the free flow of water in the river and has rather 

utilised the waste material in the best possible manner. 

6 Answering Respondent is operating a mobile stone crusher 

without any sanction : 

6.1 That the aforesaid allegation against the answering 

Respondent is incorrect and false. The answering 

Respondent has not yet installed any stone crusher at
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the site and, therefore, no such stone crusher is operating on 

site of the answering Respondent much less the allegation of 

operating the stone crusher without any sanction. 

 
6.2 That from the perusal of the Joint Committee report it is 

evident that presently in order to establish a mobile stone 

crusher of 20 Ton per Hour capacity, application for 

permission has been made to the District Magistrate 

Pithoragarh. The report clearly states that the crusher 

machine will be established after the permission from the 

District Magistrate Pithoragrah. The report further states in 

para 2 at page 19 that no stone crusher is in operation at the 

site. 

 
6.3 That is pertinent to mention that earlier the company had 

purchased a mobile stone crusher but before the same could 

reach the location of the project, it fell down in the gorge 

because of the improper road conditions and hence could not 

be established. Thus, it is clear from the factual report of the 

Joint Committee that no mobile stone crusher is in operation 

at the site of the answering Respondent without sanction as 

alleged by the Applicant. 

 
6.4 That it will not be out of place to mention that presently for 

the purpose of its construction work the answering 

Respondent is purchasing the stone dust and aggregate of 

sizes 20mm, 6mm, etc. from the registered
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stone crushers operating in District Bageshwar and 

Pithoragarh. A list of the vendors along with the year and 

amount of dust and aggrigate purchase by the answering 

Respondent is ANNEXURE A-2. 

 
7 Answering Respondent is alleged to have constructed road on 

forest/panchayat/civil land without any permission: 

 
7.1 That it is incorrect and false allegation by the Applicant 

against the answering Respondent. There has been no 

construction on any forest etc land by the answering 

Respondent without the permission from the authorities 

concerned. 

 
7.2 In reply to the allegation, the report of the Joint Committee is 

evidently clear that the construction activities carried on by 

the answering Respondent is done on 3.52h of forest land 

allotted to it on 40 years lease by the Goverenment of India 

subject to its terms and conditions. 

 
7.3 That pursuant to the approval granted by the Government of 

India MOEF&CC on 17.01.2019 under Section 2 of the 

Forest Conservation Act 1980, the State of U.K. granted 

permission to the answering Respondent for construction of 

21 MW capacity hydro power project. The approval granted 

by the Government of India, 
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MOEF&CC dated17.01.2019 is ANNEXUREA-3. 

 
7.4 That the Government of India in principle has granted 

approval on 29.08.2018 to the Government of Uttrakhand for 

transfer of 3.525 hc of forest land to answering Respondent 

for its project in return of transfer of 7.04 hc of civil land in 

name of forest department. 

 
7.5 That pursuant to the said approval on 15.09.2018 and 

18.09.2018 the District Magistrates, Bagheshwar and 

Pithoragarh, respectively sent a letter to the answering 

Respondent to deposit the cost of the NPV of the 0.34 hct 

and 3.18 hct, respectively of the forest land to be transferred. 

Further, by the same letter dated 18.09.2018 the District 

Magistrate, Pithoragarh informed the answering Respondent 

to deposit the money for the compensatory afforestation on 

7.04 hct of land. 

 
7.6 The amounts as directed by the District Magistrate, 

Pithoragarh towards compensatory afforesation for 7.04 hc 

land for Rs. 19,61,802 was duly deposited and pursuant to 

which the 7.04 hct land was also transferred to the forest 

department as per the order of the District Magistrate, 

Pithoragarh. 

 
7.7 That, thereafter a sum of Rs. 20,89,260/- and Rs. 2,23,380/- 

total Rs. 23,12,640/- was also deposited
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towards the NPV of the forest land of 3.18hct and 0.34 hct in 

Pithoragarh and Bagheshwar as per the direction of the 

District Magistrates, Bageshwar and Pithoragarh 

respectively. 

 
7.8 That thereafter the answering Respondent also gave the 

undertaking that in case of any increase in the NPV in 

furture under the orders of the Supreme Court/ Government 

of India, the difference in increased amount will be deposited 

by the answering Respondent. A letter dated 12.12.2018 

indicating the compliance of the terms and conditions of the 

approval in principle by the Government of India was sent to 

the Addl. Chief Conservator of Forest, Dehradun for 

issuance of the approval for transfer of 3.53 hct of forest land 

on lease of 40 years in favour of answering Respondent. A 

copy of the letter of compliance issued to the Addl. Chief 

Conservator of Forest, Dehradun dated 12.12.2018 is 

ANNEXURE A-4 

 
7.9 That, thereafter on approval from the Government of India 

by letter dated 17.01.2019 the forest land for 3.52 hct was 

given on lease for 40 years to the answering Respondent to 

raise necessary construction for the 21 MW hydel power 

project. The construction as required to be raised is raised 

only in strict compliance with the terms and conditions of 

the approval and within the approved area only. 
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7.10 That there is no land belonging to forest, panchayat or civil 

land which is being used by the answering Respondent 

without permission. The allegations made are baseless and 

incorrect. 

 
8 Mining operation in district Bageshwar and Pithoragarh are 

carried on in violation of EC/CTE/CTO conditions : 

 
8.1 That the aforesaid allegation is not only false and incorrect 

but also vague in itself. The Applicant has merely alleged of 

operation carried out by the answering Respondent in 

violation of EC/CTE/CTO without specifying the actual 

conditions violated. 

 
8.2 That the report of Joint Committee clearly mentions that no 

such violation has been done by the answering Respondent of 

the EC/CTE/CTO while carrying out its operations. 

 
8.3 That the report clearly mentions that the Mini Hydel Power 

project of the answering Respondent of 21 MW being less 

than 25 MW comes within the white category. Such white 

category limits are kept out of the requirement to obtain CTO 

from the State Pollution Control Board, Uttrakhand by Office 

Order dated 30.05.2016. The Office Order dated 03.05.2016 

provides in Annexure 4 at S.No. 35 that Solar power 

generation through solar photovoltaic cell, wind power and 

mini hydel power (lessthan25MW) is a white
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category industry, hence on a conjoint reading of the Office 

Orders dated 03.05.2016 and 30.05.2016, it is evident that 

there is no requirement of CTO for the answering 

Respondent. Thus, the allegations of any of the conditions of 

the CTO are per se false and baseless. 

 
8.4 That similarly, as per the EIA Notification 2006, the Schedule 

provides for River Valley projects at Serial No. 1C wherein 

Hydro Electric Power projects for less than 25 MW are 

exempted from any EC. Hence, the answering Respondent is 

not required to obtain an Environment Clearance (EC) from 

the Central Government or the State Government for the 

purpose of setting up its Mini Hydel Power project of less 

than 25 MW. Thus, in light of the fact that as no EC is 

required by the answering Respondent for the present project, 

no activity in violation of any such EC can be said to have 

been done. 

 
8.5 It is further pertinent to mention that the report of the Joint 

Committee clearly mentions that the answering Respondent 

has already obtained a Consent To Establish (CTE), as 

required, on 28.01.2020 that is prior to the commencement of 

its operation and the activities are carried out strictly in 

compliance of the said CTE. The Joint Committee also did 

not found any violation of the CTE by the answering 

Respondent. 
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8.6 That the allegations levelled by the Applicant pertaining to 

the violation of EC/CTE/CTO were found to be not existing 

by the Joint Committee and hence the allegations were 

proved false. 

9 That the answering Respondent further submits in respect of the 

violation noted by the joint Committee regarding the establishment 

of the ramp and duckyard for the stone crusher by the answering 

Respondent in absence of EC that the said violation was not a 

deliberate act rather an irregularity owing to the misunderstanding 

on part of the answering Respondent. It is submitted that the 

answering Respondent was under the misconception that the CTE 

obtained for the project covers the entire processes of the project 

including setting up of stone crusher which is an intrinsic part of the 

answering Respondent’s project. The answering Respondent being 

under the aforesaid misconception did not apply for CTE, however, 

only applied for permission from the District Magistrate, 

Pithoragarh for setting up the stone crusher. 

10 That the misunderstanding of the answering Respondent’s work for 

setting up the stone crusher was carried out and the ramp and 

duckyard was established without the required CTE. However, the 

same is not a deliberate act on part of the answering Respondent but 

is only due to the misunderstanding as stated above and hence at the 

most can be an irregularity. 
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11 That it is also pertinent to mention that the answering Respondent 

has not actually set up the stone crusher except the construction of 

the ramp and the duckyard. The activities for setting up the stone 

crusher were stopped by the answering Respondent immediately as 

soon as it became aware of the requirement of the CTE. 

12   That the Uttrakhand Pollution Control Board taking cognizance of 

the aforesaid fact of absence of CTE, without appreciating that it 

was an irregularity, has passed a direction under section 31A of the 

Air Act and section 33A of the Water Act dated 24.04.2024 

directing for stopping all ongoing establishment activities and 

imposing environmental compensation at a rate of Rs.3000/- per 

day. A true copy of the direction passed by the Uttrakhand pollution 

Control Board dated 24.04.2024 is ANNEXUREA-5. 

13. That the answering Respondent submits that it is ready and willing

to abide by all the orders and directions issued by the Board as well

as this Tribunal. The answering Respondent is committed to follow

the rule of law scrupulously as well as carry out its operations

without damage to the environment as far as possible. As soon as

being aware of the requirement of CTE, the answering Respondent

has applied for the same on 14.06.2024 after receiving the approval

for mining from the District Magistrate on 07.06.2024 as the

approval from the District Magistrate is a mandatory requirement

for applying for CTE
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and the same is pending before the UKPCB. A true copy of the 

Application for CTE dated 14.06.2024 is ANNEXUREA-6. 

14. That taking into light of the aforesaid submission/ reply to the report

of the Joint Committee, the answering Respondent prays that the

present O.A deserves to be dismissed with no further directions

against the answering Respondent.

Answering Respondent/Project Proponent 

Through its counsel 

DEEPAK SHUKLA ALOKSINGH 
&GAURAVAGARWAL 

Advocates, Supreme Court 

A-81, First Floor, South Ex-II,
New Delhi - 110049

Mob.: 9871638609
Email. : deepakshukla181@gmail.com 

gaurav@grvlegal.in
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 627 OF 2023 

IN THE MATTER OF: 

GOPAL CHANDRA VANWASI ...... APPELLANT 

VERSUS 

DEPARTMENT OF INDUSTRIAL POLICY AND PROMOTION & OR?, ... RESPONDENT'S 

AFFIDAVIT 

I, Santosh Thakur S/o Sh. Ram Sagar Thakur aged about 47 years R/o 

Plot No. 296, 4th Floor, Sector-45, Gurugram, Haryana- 122003, do 

hereby solemnly affirm and declare as under: 

1. That the deponent is the authorized representative of the 

answering respondent, M/s Khutani Power Company Pvt. Ltd. in 

the above noted case, hence, I am competent to swear this 

affidavit being well conversant with the facts and circumstances of 

' of the present case. 

r\ ~ c, That I have gone through the accompanying reply in response to ¾~ -
._ .. r.e the Joint Committee Report dated 30.12.2023 and say that the 

contents thereof are true and correct to my knowledge and belief 
~ -

~\":• and I believe the same to be true. 

,~t. i.,,~ 
\ ~~'- · 3. That th_e An~e~ures A-1 to A-6 to the same are true copie~ of t~ 

respective ongmals. 91 
J .. _7 J-\Uu 2024 DEPONENT 

VERIFICATION: 

Verified at New Delhi on this 17th day of August, 2024 that the 

L---------- - ~- . -----

e and correct to my 

concealed there[~ 

~ NE~,: 
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ANNEXURE A-217

�7rue &oS\�

DUST, AGGREGATE PAYMENT TO VENDORS 

S.No. Vendor Name Year Amount 

1 N. K Enterprises Feb 2015 to June 2022 1,460,725.00 

2 Shree Maa Nanda July 2020 to August 2022 1,057,904.00 

3 Vinod Stone Products April 2021 to August 2021 123,930.00 

4 Himalaya Grits Apri l 2022 to August 2022 201,158.00 

5 Ma Mahakal i Associates January 2022 to Feb 2024 15,428,325.00 

Total 18,272,042.00 
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ANNEXURE A-318
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y&~. 
aTtR~~ (cR), 
i3ro-l.l@D,s mw=f, wiT'C{ ~. 
~6'{1{-11 

GOVERNMENT OF INDIA 
UNISTRY OF ENVIRONMENT,FOREST & 

CLIMATE CHANGE 
REGIONAL OFFICE (NORTH CENTRAL 
ZONE) 
25 SUBASH ROAD, DEHRADUN-248001 
PHONF.- 013'5-2650809 
FAX- 0135-2653010 
Email- moef.ddn@go\'.in 

f!1-/01 /2019 

ifii i:i1~~ct'< aRf1fu 21 ~uc11e qft mr-~ qR4'Jw-11 m-
3.52 to q.; q>f 'tff7:R lTTO~O 40 cflIT cfft" (Online 

Proposal No. FP/UK/ JIYD/17611/2016). 

cR ~- \3'4~1&0-s ctft 'Cf.ii' ~-1598/FP/UK/HYD/17611/2016 
17.12.2018 

;aqx~® 3l'f.-i611~ri mTcf FP/UK/HYD/1761112016 q)f ~mm 
q;y ~ . am~ Fc!1:14iPct;a 9x er., ~- 1sao ml rmr-2 m 
G'ITTi~mcflR~ +4'4tf?I ?TTrfr ~I 

-q q,11.th:1~ tPifiL«.1<'6 'Cf?r ~- 29.08.2018 '{~cf(IPtl<I'> t<ftcflRI >lGFf 
q5) 11<fr e.fi B!#!Rslc1 m=rr ml ~:1,q1&.-11 m -qct ~. '3ffixl'<!l 0-s * 
\'34x1cffi 'Cf.ii' ctr I cii' 'tR 15Ql1'i_clcb ffl * 

3fNcl;T m qjJ' t fcl; ~lxi•lq, r.jJ,~t(q,{ ct>-
21 ~•iiqle qfi' ~-'Gwf 4R~)GMI ct, 3.52 to <fiT tITTR 
q;-,:q;fr 100~ 40 w ctr 'tlx ·~ m_x ~~qq tq"l4lfcl P!J.1fc.lftclct -mil ctmfr t-

1. er,; ~qfr~ 0 WUcRIT '$ m er-;; &RT !k41clffia cfi ll«ll~d 7.04 %0 ~- ~- . . 
ftffeTT;r !H~'i'<cb i[~ 07 xl 10 qt:jl qq; xi&'<-&lq .. 

vflo/fT I ~Rt'i-<¢ ~18Hl4°i cITT g: 1lm ct>" 3Rx q-f ~ . 1927 
cfi ~/mre'@" cR <fft 

cblllf~ll cfiT '$1 I ~fc't'{xcb t[~ tr,if ct,- ffl <fft 
cf) tilAT ¢Jlq!tllcfi 'ITT1TT I 0 -q.,."tfi.cn. cCr -q 3I7R i m WTTcffiT qx- ~ .-q't_cfr_ 

~mrrTI 
4 . -~ ffl1 ~tt11tc!a cfi afffl--cm:r cfi '41 m 

q;r -rn wnzj I 
s. cimf·cf) __ cfITTtffl * ~ctf~-~ Plc6cqeft ~q;)-~~~I 
6. qR4)•#Hi t i . , 3lm-t:rm er-;r q::H-4Rlll'i ~-~311 

cffi" - - alffl tl~-~lll1 ~ , I 
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IIIIIF 

7. ffl' cfj m m. 4~41GMl IW,)l 
IDxT 3nr-f ?Im tR <A cGt ~ - ffl ~. '341<fct cf; -cm.if q;j 

@ cA' col -rnfTq ii- -in) layo.ut 
0

plan '3G.~~4 'ct 3Fll 
'3q_~!HI cf; "{fl?.'fT 1ff ij- W, 1IPf WI" "ffl"~. 

'tlT cZ@m cfi t:f&T 'rt cGt cfi ftr.ir Transfer -nft fctxJT 'GITTf1TT I 
@ <f>lf "q;lJ ?I&TT q;-y cf;cR/tfRR ~. cfi 35 trees (33 in 

Bageshwar FD & 2 in Pithoragarh FD ) 5T I 
10. State Govt. will issue fmal G.O after submitting the CA scheme of Rs. 19, 61,802/-, in 

original. 
,1. The user agency shall undertake afforestation along the periphery of the reservoir and canals (as 

. applicable). , ..... .. . 
@ The User Agency shall obtain the Environment Clearance as per the provisions of the Environmental 

(Protection) Act, 19&6, if required. 
13. The User Agency shall carry out muck disposal at pre-designated sites in such a manner so as to 

avoid its rolling down. 
14. The dumping area for muck disposal shall be stabilized and reclaimed by planting suitable sp· · -s 

by the user agency at the cost of project under the supervision of State Forest Department. Retai0:::.1g 
walls and terracing shall be earned out to hold the dumping matai.al in place. Stabilization and 
reclamation of such dumping sites shall be completed before handing ova· the same to the State 
Forest Department in a time bound manner as per Plan. 

1s. State Govt. shall ensure that the user agency shall comply the pro,•isions of the all Rules, Regulation 
and G1,1idelines issued for laying transmission line in fol'est areas the time being in force, as 
applicable to the project. 

16. The boundary of the forest land .being diverted shall be demai;cated on ground at the project cost, by 
erecting four feet high reinforc.ed cement concrete pillars, each inscribed with its serial uumber, 
DGPS coordinates, forward and back bearing and distance from adjoin pillars etc. 

11. The User Agency and the State Govt. shall ensure compliance to provisions of all Acts, Ruies 
Regulations and Guidelines, for the time bemg in force, as applicable to the Project. 

18. User Agency shall submit the annual self compliance report on the conditions stipulated in the 
approval to the State Government and the concerned Regional Office of this Ministry. 

19. 3RJ mt ufl' fl!;- 44fq'(Dj, * m.1 
-<-<fit~ 1l "ffiTT. WT ·<1\fiqG\-,q; ~jtlil'i\'1 -=rtf '1fRTI t m Wpi. _ it 

wmr W t I 

3. 
'3t1'<Hsl0:S 
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- - -- -·---- -

~KHUTA TI POW ~R -
Ref No: PROJ-02 / FC/ l 12 

3T1lx 11~ TT m&lcf>, 
~-qt~~til 
q;, me=rur, ~~x l •-\ll'< 4iTh-c cf> IC'l) f). 
'3'ct'<l~ 0 -s ~~.:r I 

Oat~: 12.12 .2018 

fcnsn:T:- fll~~ l(cf ~rn <'fi ~er 21 ~re: allfffi ctfT ~ci.-i"t '1lcl ~<f 

qR~)vFfl * P!J.Jf0 1 s~ 3.52 to cA" ~1fl:r .cnr -itx c1 1Pl<h1 cITTm l1lcR <t>Al.ft 

mo f'Bo c6l" 40 cfl'il'f <fit n fGm 'GfRT 1 

(3-TA c>f$r -g-~ ~'&TT-FP/UK/HYD/ 17611/2016) 

~4:- +Tmf ·{Hcf) F<, qllf<H 0 1, q-, \J1<"1<11~ qRc1tf1 li~. <fj)[lfc1.q, <t~.:r cf>'1 
'CJ?!'~~ att/<L°ffi:cfr./01 /38/2018/~-~ / 1073 ~ cv 29- 08-- 2018 

1ffiCT fficpTI, qllfox 0 1, ·,r \Jk1c1 1g qRqcf1 li'5l lflll, qi lllTC'lll. ~8-<11--=t cf, 

'3Qxlc@ cnT x-Rr..f m m cnr cITT. mcnR GTTT 1-l~.-i 11a 

cpfaqll * m -<~<t1Pacb x-ci"irpfa <tr TJ<fr -~ I ~ qTcR mo fu"o ITTxT -tict;1Pnm 

"<-ci"lpRI w-ctt 3lj91e11 3lmllT f-i9 m cox~ fcITTrr urr m ~:-
1. w ~-1 cfi -3-ljQ l&Fl WRt 'QTcR mo fuo &RT fer~ q-;, >PWT 1.04 ~o 

"i5g ~ra~~C{) cJ~ 10 cf1TI Tiq5 W -~ °ITTj w:rrfn:l cfi 

-::rR cfi tT-TTTm xiiO 19,61,802.00 (~O 8JITT' 3TTo x-fr cf!) ~F.ii 

3l1 -,<>11~1 -=c:rIBR cf> 1=flur=J \JP,]" qf)- w ('B~ - 1) 1:04 ~o 1Wf cnT 

fqffN cfi 335 /"fmf-01 / 2018-1 9 03-12-2018 t;ci {h;H-0 

-3q f.?i~ t:-rcn. ,,1,--1cf;'1c: o s-1 2-201a cf) mr q-=r m+TITr m ·B'1ffh1'1u1; •1P-1h1x 1;1 c."'" 

WIB c!?x 1Wi I (~~- 2) 

2. w('f "ft&TT- 2 cf> ~1jY lfr--l if GTcR mo t=Ro GRT 10oqrocfro tg fer~ cR 

>T1WT "9' 3.18 ~O -s:rlfPfrll cfl ~li I r,s '1Tc cf) 

~O 20,89,260.00 (~o G1' m x=rro) cil l~~cl x er,, WTT1T if 0.34 ~O 

~m wwfm cfi -;,re cf> ~o 2,23,380.00 (zj' Rmf 

cfrf W 31m") '1i?T 3fmTI I':~ ~O 23, 12,640.00 (~ NR U: x-11' 

~) ;?;Jlrl<"11~rl cfJ l=fl'UTl-f uPTT cm- w ~1 I j 
Corporate Officr : Cl 'I o. U40 1 0WL2007PTC l37SR0 
tu ... . ,._,. ,., " " ,.1h c, -- .. 25\tp ,_ 
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3. ml ~ - 3 cf> 3ijql<11 if mcR mo ffiO GRf i:;;IO-crl"Ocfro cB1' cl'i:H~<&c11 cnT 

- ~ mm, fcturT \TIT W t I ("fi~- 3) 

4. mi ~-4 cfi ~jYtfri "ClTc'R mo @o GRT ~1.:i&11~.::, "ifR1'A * i:nuf11 it 

'3q~'1crn,jfff< cgB ~o 42,74,442.00 (~ll tRlfl "&1ruI "Cj~~ctF< "ilTT "fl'r 61ll1e11t1 ) 

cfj "$7 Wct "$7 "GIT mi, ("fi~-4) 

s. ~&r- 5 cfi ~j9tc+1 it 9TcR mo ~o m WTTUT * Tt ci, 

vrm-@ m 9Rl11vHI ITT cf> furn tR rn cqlf tR q,, fcnTTi1 

~-w ii '3 q gcfci cfj tnm cnr cre,mqur "$7 q ii .:i q~ a I qiT W7TUT - "9?[ cfR 

fcITTlT\f!Txmt1 (~~-s) 

3TT,: ~~If.,:,¢ ~ifr Tf Tn:TT Wffi $1 ~jY lc+'i cB1<la1€l 6g lf!T '<i<1'-1cn'i <:fi 

~I 

'{Jit.'.-i- ~~:-

1-Tcfcfm 

(3ITTO ~O ~) 

lffiTT,J~~ 

lTTO : 7055217051 

Email: khutani .hep(ci:gmai I .corn 

11fafc14') ~s:.:ifc.JRsla ct>T ~"q.TI~ "([<T ~ lq~llcf> cITT<fcl"l1ft tcJ; ll~ :-

1. ~- fq~ cR >ltWT, fq~ I 

2. >£~ ~- ciphqx cR m, 6't~~cl-< 1 

209



ANNEXURE A-5
22

�7rue &oS\�

d 

210



23

�7rue &oS\�

11, 

m nl 1J 

211



             
Consent to Establish (No Objection Certificate) Form 

Application for Consent To Establish

Note: 1. All enclosures, appendices, projects, plans and scheme to be submitted in triplicate.
2.Incomplete application will be rejected.
3.No work pertaining to site development or construction of industry be undertaken without NOC doing so would be the sole

responsibility of the applicant and against public interest.

To ,
The Members Secretary,
Uttarakhand Pollution  Control Board,
Dehradun.

Sir,
I/We M/s Khutani Power Company Private Limited (name of proposed unit), whose owner is Mr./Mrs. R K Pillai  hereby apply
for Consent To Establish (NOC) from pollution and Environmental angle for proposed production of    per/day by use of main raw
material  per/day at proposed land   . The annexure, appendices other particulars and plans in triplicate are attached herewith.

From , Dated
Khutani Power Company Private Limited, PLOT NO.49, 4TH
FLOOR, SECTOR-44, GURGAON-122001
City:
Block:Pithoragarh
District:Pithoragarh

14/06/2024

1. I/We further declare that the information furnished in the Annexure, appendices and plans is correct to the best
of my/our knowledge.

2. I/We  hereby guarantee that quality of final discharge of effluent and emissions will be within the prescribed
standards of the Board. The trial production will be started only after implementing and operating the pollution
control advices as proposed herein.

3. I/We  hereby guarantee that quality of final discharge of effluent and emissions will be within the prescribed
standards of the Board. The trial production will be started only after implementing and operating the pollution
control advices as proposed herein.

4. I/We undertake that I/we will apply for seeking consent under section 25/26 of Water Act and consent under
section-21 of the Air Act at least two months before start of trial and comply with the Water Cess Act-1977.

5. I/We declare that the provisions of these Acts have been known to me/us.
6. I/We  accept that the application is for proposals submitted and if the site is not approved then the final

decision of Board will be accepted.

Yours faithfully,

Signature
Name of Applicant:- R K Pillai

Address of applicant:- KHASRA NO-2415, 2416, 241
Dated :14/06/2024

ANNEXURE A-624
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(Annexure to NOC Application)

1. Name and Address, Category & Type of
Industry

Khutani Power Company Private Limited and PLOT NO.49, 4TH
FLOOR, SECTOR-44, GURGAON-122001
ORANGE
Stone crushers

2. General
2.1 Name & Address of Applicant R K Pillai  & KHASRA NO-2415, 2416, 241
2.2 Proposed Location (Attach location map of

site Showing of point 2.3)
Not Attatched

2.3 Details of direction and distance of nearest
sanctuary, highway railway line, human
settlements, river, drain, reserved forests
religious places etc form the site (In a 5 km.
distance)

Surrounding of Site Distance (in meters) Description

2.4 Present use of land (enclousure certificate)
Agricultural/ Residential/ Commercial/
Industrial

Not Attatched

2.5 Details of letter of intent/SSI Registration
 Document-Not Attatched

2.6 Brief process description with flow chart
Enclosure No.-

 Document-Not Attatched
2.7 List of main products with daily designed

capacity
Product Name Quantity

 STONE GRITS AND SAND  20 Metric Tonnes/Hour

2.8 List of bye products with daily designed
capacity

By Product Name Licence Quantity Installed Quantity
STONE GRITS,

SAND
20 Metric

Tonnes/Hour
20 Metric

Tonnes/Hour
2.9 List of Basic raw material with daily

consumption
Raw Materials Name Quantity

RIVER BED MATERIAL &
STONE BOLDER

20 Metric Tonnes/Hour

2.10 List of other industrial units operated by
applicantorits partners.

2.11 Capital cost of project 91.0
2.12 Expected date of commissioning of plant July 2024
3. Water Pollution
3.1 Source of Supply of water Source Type Source Name Quantity

Other JAL SANSTHAN
DEPARTMENT

10.0

3.2 Daily Consumption of water Source Consumption Quantity
Domestic 2
Industrial 8

3.3 Total quantity of liquid effluents discharged
per pay.

Generation Waste Water Generation
Quantity

3.4 Are there any expected Pollutants. Yes
3.5 Type of Pollutants Liquid
3.6 Indicate available information on effluent

characteristic as below :
Name of Effluent Characteristics Available

Information

3.6 Is the effluent to be generated within
specifications

Yes

3.7 Proposed Time bound programme for Water
Pollution Control System.  Document-Not Attatched

3.8 Mode of final discharge Open Drain

25
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Common General Information required for consent to operate under Water Pollution (Prevention & Control) Act, 1974
and Air Water Pollution (Prevention & Control)Act, 1981.

3.9 Point of final discharge Municipal
3.10 Is industrial effluent allowed to mix with

domestic effluent, if no specify disposal of
domestic effluent.

Yes

4. Air Pollution
4.1 Type and quantity of fuel consumed per day

in manufacturing or subsidiary process.
Fuel Consumption

4.2 Details of emissions form fuel combustion Expected,Agricultural
4.3 Expected process emissions sources

quantity
4.4 Proposed Air Pollution Control System for

flue gas and process emission
Not Attatched

4.5 Capacity of Proposed Diesel Generating Set
in K.V.A.

4.6 Height of all sources of emission
5. Solid/Waste Nature of

Waste
Approximat

e
Compositio

n

Total
Quantity(pe

r day)

Hazardous Mode of
Disposal

6 Details of use and storage of Hazardous
materials

Chemical Daily Use Storage at a time

6.1 Plan for Safety and disaster management
Document-Not Attatched

Dated : 14/06/2024 Name of Applicant:- R K Pillai
Address of Applicant:- KHASRA NO-2415, 2416, 241

Transaction Id Payment Date Transaction Status Ammount

940283343 14/06/2024 Successful 25000.0

INFORMATION REQUIRED FOR NOC:-

1. PROJECT REPORT     (Attached)

2. Plastic Waste Generation Details     (Attached)

3. DPR including complete details of raw material(per month),production capacity(per month) and proposed

investment     (Attached)

4. Land Allotment Letter(Lol)     (Attached)

5. Manufacturing process along with detailed process flow chart     (Attached)

6. Hazardous Wate/E-Waste - Management plan     (Attached)

7. Proposal for Air Pollution Control measures along with fuel types and daily consumption     (Attached)

8. Proposal for waste water treatment & disposal along with detail of water consumption,waste water generation

& installed capacity of treatment system(KLD),along with adequacy report     (Attached)

9. Article of Association,Memorandum of Understanding     (Attached)

10. Layout Plan of the project/industry site     (Attached)

1. (a) Full name of the applicant with address :  R K Pillai ,KHASRA NO-2415, 2416, 241
(Tel. No.) 91-9557166569

(b) Is the firm registered? : YES

(c) If yes, give the number & date of registration and authority with whom
registered.

:  ,

(d) Full Address of the registered office :
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(e) Names, designation and full address of persons like Partners, Managing
Director/Manager etc.

:  R.K.PILLAI
PROJECT HEAD
KHATA NO-23, VILLAGE-BATGERI
TEHSIL-GANAI GANGOLI
PITHORAGARH

(f) Under which category does the industry fall: Large/Medium/Small Scale. :  large

2. Full name of the Land/Premises/Institute/Factory/Industry/Local body with
address

:  Khutani Power Company Private Limited

 Address :PLOT NO.49 ,  4TH FLOOR,
SECTOR-44 ,  GURGAON-122001
 Tel. No.:91-9557166569
E-mail :Khutani.hep@gmail.com

3. Give revenue /City Survey No. of the land/premises for which the application is
made:

:  District:Pithoragarh
 Town/Village:
 City Survey no./Revenue Survey no.:KHASRA NO-2415,
2416, 241
 Khata No.:23
 Area in Hectares:

4. State month and year in which the plant was actually put into commissions or is
proposed to be put into commission:

:  July,2024

5. State the Civil/Military /Defence/industrial Estate etc. under whose administrative
jurisdiction the occupiers/industrial plant is situated:

:  Civil

 District:Pithoragarh
 Corporation:
 Village Panchayat
 Contonment:
 Defence Deptt:
 State Govt:
 Prohibited areas:
 Others:

6. (a) State whether plant site has been declared as prohibited area: :  NO

(b) If yes, state the name of the Authority and furnish a certified copy of the order
under which the area has been declared as prohibited area

:  -
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 627 OF 2023 

IN THE MATTER OF: 

GOP AL CHANDRA V ANW ASI .. . . . . APPELLANT 

VERSUS 

DEPARTMENT OF INDUSTRIAL POLICY AND PROMOTION & ORS . .. . RESPONDENT'S 

KNOW ALL to whom these present shall come that I, Santosh Thakur, Director/AR of Respondent/ 
Project Proponent i.e. Khutani Power Company Pvt. Ltd. do hereby appoint. 

ALOK SINGH, DEEP AK SHUKLA & GA URA V AGARWAL 
Office Address: A-81, First Floor, South Extension Part-II, New Delhi-110049 
Mob:9871638609/9205659057 
Email:deepakshukla181@gmail.com 
D/1496/2002, D/88-A/2005 
New Delhi (herein after called the ac\vocate/s) to . be mv/our Advocates in the above noted case 
authorize him/her :- " · 

' ' ~2 To act,, appear and plead in the J 
NCT OF OELHI r.olmJFl:.F: • 

OLCT 14MU14 '1 H2'15BJ .-, - .. 
14 -A \J G-£ 1174 

in any other Court in which the same 
. Court subject to payment of fees may be tried or heard and also i 

separately for each court b,}t'.:11,:J,e;-:::j:,:,-:~~:!~;, f ~~~1~:;!~a~:
1~~1~;;~11~ Ill II I I Ill I Ill llllll Ill lllllllllll II llllllll lllllll llll Ill ~1~:; 0~::t:1~:t~!~~~:e:t~ti~~lSl~:~ieb: 

deemed necessary or proper for tlle-prosecunon 01 LIi t: Si:tru \.,u.)v _,n 'all its stages subjects to payment of 
fees for each stage. ,_. · , 
To file and take back documents, to admit and/or deny the documents of opposite party. 
To withdraw or compromise the said case or submit to arbitration any differences ·or disputes that may 
arise touching or in any manner relating to the said case. 
To take execution proceedings. 
To deposit, .draw an? receive monthly cheques, cash and grant receipts thereo~ and the do all other I 
acts and thmgs which may be necessary to be done for the progress and m the course of th p'Lri 
prosecution of the said case. · \. 
To appoint and instruct any other Legal Practitioner authorizing him to exercise the power an, ( ~~~i,,, 

authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign th gj 
power of attorney of out behalf. r~ 
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or h: l €i g ij 
substitute in the matter as my/our own acts, as if done by me/us to all intents and proposes. 
And I/We undertake that I/We or my/our duly authorized agent would appear in court on all hearing 
and will inform the Advocate for appearance when the case is called. 
And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible fc, 1 
the result of the said case. The adjournment costs whenever ordered by the Court shall be of th I w 

Advocate which he shall receive and retain for himself. 
And I/We the undersigned do hereby agree that in the event of the whole or part of the fee agreed by 
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw form 
the prosecution of the said case until the same is paid up. The fee settled is only for the above case 
and above Court. I/We hereby agree that once fee is paid, I/We will not be entitled for the refund of 
the same in any case whatsoever and if the case prolongs for more than 1 year the original fee shall be 
paid again by me/us. 

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these pr~sents ti conte1 s 
of hi hav~ been derstood b~ me/ n this t!:Pay of August, 2024 
iAM -~ CJN"~ • <x) lieut Cs) 
~ l. mgh), ( pa1\SJrnkla)), 1rav A~arwal), sli0fos l{ st'-}~1da) & ( aur v Bh~rdwaj) 
A ce _ ted J) 'Wtfrl O ( \)t\~~~\O°\ ~\\~\ \k\ 

v1r~1ij2-o1>1-. 
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